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«) borax orari h rr :

This co pany increasedthe pri 
of I D rades of Borax and Boric 
Acid withot  the approval of  the 
overnent  between the years 1974 
and 1977 in violation of Dr s (ric
es Control) Order,  1070.  The co
pany wa« allowed an increase in the 
prices of the said two rades of Borax 
Boric Acid by the  overnent with 
effect fro th Dece ber, 1977.  The 
co pany  has replied to the show 
case notice issed to the in reard 
to the violation of DCO, 1970 betwe
en 1974 and 1977. The reply is nder 
exaination in consltation with the 
Departent of Leal Affairs.

Distinction in New Dra olicy bet
ween orei Indlan Co panies

96. SHRI CHAT RBH :  Will
the inister of  ETROtB , CHE
ICALS AND ERTILIERS   be 
pleased to state:

(a) what is the distinction fei new 
Dr  policy between forein co pa
nies, co panies with forein e ity 
pto 40 per cent and co panies hav
in no forein e ity (totally Indian);

(b) whether it is a fact that incen
tivesconcessions have been provided 
for totally Indian co panies in the 
new Dr policy vis a vis co panies 
havin forein e ity pto 40  per 
cent; and

(c) why this has been done when 
Hath Co ittee has clearly reco
ended distinction between co pa
nies havfei forein e ity of ore 
than 26 per cent and those havin no 
forein e ity and those with havin 
forein e ity pto 2 per cent; how 
the position is proposed to be rectifi
ed

THE  INISTER O ETROLE  
CHEICALS  AND  ERTILIERS 
(SHRI H. N. BAH NA):  (a)
nder the New Dr olicy, a co
pany havin ore than 40 per  cent 
direct forein e ity is considered to

be a foreinco pany. ..
distinction in the  New Dr tffcyO;: 
between
ty  pto 40  per c aft*   Witt;  
pany havin no forein .a ity iWitftiK1  
oever.

(b) No, Sir.   

(c)  The Hath Co ittee was of 
the view that  forein  ndertakins 
operatin in the contry shold be dir
ected to brin down their e ity  to 
40 per cent  forthwith and  frther 
redce it proressively to 2 per cent 
nder the orein Exchane Rela
tion Act, 1973, (ERA) which is ap
plicable to all indstries incldin the 
Dr Indstry,  only  co panies  in 
which the forein e ity is ore than
40 per cent are  re ited to  obtain 
the Reserve Bank of Indias peris
sion to carry on  their activity  in 
India. It was decided  to adopt the 
sae nor in definin a forein co
pany nder the New Dr olicy aa 
well.
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